" NATIONAL COMPANY LAW TRIBUNAL, MUMBALI BENCH, MUMBAI
CP No. 1513/1&BP/2017

IN THE NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH

CP. No. 1513/1&BP/NCLT/MAH/2017
Under section 10 of IBC, 2016

In the matter of

CONROS STEELS PVT. LTD.
... Corporate Debtor/Applicant

Order delivered on 19.12.2017

Coram:
Hon’ble Mr. B.S.V. Prakash Kumar, Member (J)
Hon’ble Mr. V. Nallasenapathy, Member (T)

For the Petitioner(s): Mr. Dikshat Mehra, Advocate
i/b Rajani Associates

Per V. M?I.’asmapnthy, Member (Technical)
ORDER

This Compan_v Petition is filed by Conros Steels Private Limited.,
under Section 10 of Insolvency and Bankruptcy Code 2016 (“the Code”) read
with Rule 7 of Insolvency and Bankruptcy (Application to Adjudicating
Authority) Rules 2016 for initiation of Corporate Insolvency Resolution
process.

2, In view of the fact that the Company Petition No.1561 of 2017 filed by
Punjab National Bank, Asset Recovery Management Branch, Nagpur under
section 7 of the Code, is admitted by this Adjudicating Authority by an Order

dated 19.12.2017, this Petition becomes infructuous and same is closed.
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